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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

Original Application No.- 208/2024/EZ

In The Matter of:

Youth United for Sustainable Environment Trust

...Applicant
_Versus_
State of Odisha & Ors.

Ry

...Respondent

PRELIMINARY COUNTER AFFIDFAVIT ON BEHALF
OF RESPONDENT NO.-13

= o e

I, Ajit Sahu, aged about 35 years, son of late Gokulananda Sahu at
P.O.- Nihalprasad, P.S.- Gondia, Dist- Dhenkanal, Odisha do

MANYN>

- hereby solemly affirmed and state as follows: -
’/-"

1. That I am the proprietor of M/s Aruni Stone crusher which
is arrayed as Respondent No.-13 in aforesaid application
and I am competent on behalf of the Respondent No.-13 to
swear this affidavit.

2. ThatI have gone through the averments made in the original
application and also understood the purports of the contents
stated therein and accordingly filing this preliminary
counter affidavit in reply thereof.

3. That the deponent humbly begs to state here that that the
entire application led by the applicant is thoroughly

misco%eivyed, the applicant has not approached this

R
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Hon’ble Tribunal with a clean hand and as such the prayer
made therein is not available to be granted. Moreover, the
present original application is filed to be used as a
blackmailing weapon to meet illegal purposes. Thus, the

same is liable to be dismissed in limine at this state of
admission.

. That the deponent hereby tenders his preliminary counter

affidavit to the averments made in the original application.
All the averments are denied at the outset and nothing in the

application may be deemed to be admitted, unless

specifically admitted here under.

. That at the outset the deponent begs to state here that the

applicant by way of this original application has tried to

bring a concern before this Hon’ble Tribunal as to illegal

operation of stone quarry in and around Nischinta Hill and

also further agitated that there are also illegal crusher units
which are operating in reserve forest and Gramiya jungle
land and destroying the vegetation in and around the crusher
units. The deponent begs to state here that various steps
have been taken by the district administration to curb the
illegal mining and as such the allegation on the O.A. is
denied.

The deponent humbly begs to state here that the Nischinta
Hill is in the border of two districts namely Dhenkanal and
Jajpur, it is admitted fact that topographically 85% of the
total hillock area falls in the district of Jajpur and only 15 %
falls in the Dhenkanal district, as it is evident from the O.A.

that the district administration and concerned authorities

AN N\ = 3 e~
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ha . .

Ve not been made parties in the application which clearly
shows the lack of application of mind by the applicant while
filing this application and also proves the fact that the

applicant has not approached this Hon’ble tribunal with

clean hands and is only filed at the behest of some rivals to

settle their personal scores by alleging illegal operation of
crusher units against handpicked operators names of whom
are mentioned in the para 8 of the O.A. Be it as it may, the
deponent will confine its reply in respect of the allegation

made against his crusher unit namely M/s Aruni stone
crusher.

- That the deponent humbly begs to state here that in the

entire original application nothing has been specifically
alleged against the present deponent in the entire original
application, save and except, the allegation of the illegal
operation of the stone quarry as stated in the paragraph 8
and 9 of the original application and the prayer made to
identify and prosecute the stone crusher in and around the
Nischinta hill in Gondia Tahasil of Dhenkanal district. As
such the applicant has not made the present deponent a party
to the original application, however vide order dated
17.02.2025 this Hon’ble tribunal felt that allegation have
been made against the present deponent but they have not
been made party to the present proceeding and accordingly
directed that the present deponent and others made party to
the original application. Consequently, notices were issued

and the present deponent was brought into the purview of

& ~ the matter.
AY
ao W
AMBIKA ;??ric\‘@ﬁj
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8. That ’ . .
the deponent’s crusher unit is an old crusher unit in the

district of Dhenkanal which established in the year 2010
after obtaining the sitting clearance from the district
administration in conformity with siting criteria set by the
Govt. of Odisha in forest and environment department vide
circular No.- 3538/F & D dated 25.02.2005 read with
amendment order No.- 1309/ F& D date 01.08.2006. True
copy of the siting clearance granted vide order No.- 2147

dated 26.07.2010 is annexed herewith and marked as
Annexure-A/13.

. That the crusher unit of the deponent is a captive crusher

plant and is only utilised for manufacturing and processing
of stone chips and bolters of the different grade from the
materials/black stone excavated from the stone quarries
leased by the deponent and also few black stone are sourced
from the quarries which are owned by the sister concerns of
the deponent and no third party material has ever been
accepted and processed in the crushed unit owned by the
deponent. True copy of the lease deed of the stone quarries
leased in favour of the deponent are annexed herewith and

marked as Annexure B/13 series.

10.That the deponent humbly begs to state here that the

deponent’s crusher unit is operating by having complied

with all the statutory norms framed under the Air and Water
Act and various government guidelines issued from time to
time, the deponent has also always complied with the terms
and conditions set forth in the consent order granted by the

State Pollution Control Board, the latest of which has been

RAY
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granted vjde concerneq o

val rder dated 25.04.2025 which is

rue copy of the GST registration

ndent No/-13 and consent order

dated
25.04.2025 are annexed herewith and marked as
Annexure- (/13 and D/13 respectively.

id up to 31.03.202¢, T
Certificate of the Respo

I'1.That it i humbly submitted that pursuant to the order dated
17.10.2024 passed by the Hon’ble Tribunal a joint
committee was constituted by the state Respondent
comprising representatives of Regional Officer, MoEF & 3%

CC at Bhubaneswar, Principal Chief Conservators of

/
¢
Forest, Government of Odisha, Director of Mines and J
Geology, Bhubigyan Bhawan, Bhubaneswar, Khordha, ;
Odisha Pollution Control Board and District Magistrates, ¢

Dhenkanal and Jajpur. The committee so constituted visited

the crusher of the Respondent No.-13 on 26.11.2024 and

inspected the crusher site as well as documents and

observed that all the documents are valid and accordingly
since there were no irregularities they all left the crusher
unit as the petitioner was operating the crusher unit by
complying with all statutory norms and has also maintained
linkage stock register from which it is clearly borne out that
the material lying at the crusher site are sourced from the
leasehold quarries of the deponent. True copy of the joint
committee report obtained under RTI is annexed herewith

and marked Annexure-E/13.

12.That in view of the above it is evident that the allegation

made against the Respondent No.-13 are false, frivolous and

% baseless and the present proceeding against the Respondent

D RAY
AMBIKA PRASA
NOTARY, CUTTACKTOVY
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No-13 is mala fide and
b

only has been done to harass and

spondent No.-13.

13. That accordingly, the case so far as it relates to Respondent
No.-13 is liable to be dismissed and name of the present
Respondent No.-13 be deleted from the array of the parties.
The applicant be directed to pay the cost and expenses of

fing disrepute the Re

the frivolous litigation.
14.That the Respondent No.-13 preserves his right to file the
detailed counter affidavit or any additional affidavit, if

required for just and proper adjudication of the present

application.

Place- Cuttack

/
r"\\ NN § G~’w
Date- 2.4 082024 Deponent
Identified By

Advocate

Aj”f Lol

The above nameaq GJepongn..peing
Identified by £.R. M ﬂ&ldv
solemnly afficn and states befo ? me
that the contents of thm/}

i naL b N
are true to the pest of his #M%ﬂ;;l% A%om:“\}% -

knuwiedge and belief %
9 b 0%’7{

AMBIKA PRASAD RAY
NOTARY, CUTTACK TOWN
Regd. No.-ON-56/2004
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Ord :
er No, U’ /dated  9( /)0 A"““"’”'A//E

I
" Pursuance of the tnatructions of the Gows.

qurbnen :

. ¢ cireular No, 3538/1?&_[.:9,'2502
oty . :02.2005 no-objection certificate is hereby

wh a Stone Crusher Uni
!""'“*. nit over Plot No. _6793,6792/9421
Khata N"Mﬂl, Area _Ac. 03,570 dec. Kisam Gharaberi(Industrial
Rirpore) in Mousa N; N .
" Nihalprasad of _Gondia Tahasil in favour of Sms Niharika
N wlanand Sahu , AYPJPS : Nihalprasad Dist: Dhenkanal. This is also
o J’ F"‘ the aforesaid land schedule confirms 1o the sitting criteria set by the Govt. of
Gy H

. n Horest & Environmens Deptt. Circular No. 3538/ F&E Dt 25.02.2005 read sith

a

cpartmenis amendmens Order No. 1309/ F&E Ds. 01.08.2006.

of Orissa in Forest & Emironmen

Accordingly provisional sisting clearance is hereby granted with the condition thas the
crusher unit will conform 1o all pollution coM measures imposed by the appropriate
authority and will not emis hasardous substances to the neighboring plots. Any activity
causing troubls or loss to the adjoining agricultural and other holdings will be viewed vry
serionsly and entail cancellisei, of 0 ol jeciion certificate.

By Urder of Collector,

A istrict Magistrate,

&((_~ Dhenkanal.

Memo No_( 1L} & /Dated 267 9040

Copy forwarded to :
Chairman, State Pollution Control Board, Orisss, Bhubaneswar.

Sr. Env. Scientist (W), Bhubaneswar.
Regional Officer, SPCB, Angul.

G.M., DIC, Dhenkanal.

Director, Factories & Boilers, Bhusbneswar.

Person Concemem/ o
Sub-Collector, Tehasildar, Hindel for information necessary
action. They are to ensure that there is no land beyond Ac. 0.8 18 occupied
for establishment of the crusher unit. Capacity of the crusher unit should
also bcasccmincdmdaccordinalythngemyshmﬂdﬁmﬁshstatcmmtof
account of stone products generated for assessment of royelty end other

NOUnE W~

revenue dues.
8. Copyto Guard File.
T ﬁg@y
A M,aq AddL District Magistrate,
- L nL.—h—-.
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Certificate No.

Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

© AJIT SAHU
© Afticle IA-35 Lease Deed
: MOUZA-NIHALPRASAD

. 7.00,36..298 e @
(Seven Crore Thirty Six Thousand Two Hundred And w?-fy«g—fnm

Government of Odisha
e-Stamp

N, i IN-OD03945739695406U

"V'NWW?O&W;:!\NM#/ i
- SHCIL (F1)/ odshcil01/ DHENKANAL/ OD-DKL
. SUBIN-ODODSHCIL0105359939241444U

a
L )
. oy
. . "/'
L]
«® e
e 0" P
. o 4
'. . ‘I/ p
e - 4
. gt
.
sioid. ¥ , -4
= ° o ‘,)‘(/
. L 4 o 4
. O -
e .

only) 2
. TAHASILDAR GONDIA i N
. AJIT SAHU *. :
. AJIT SAHU e
. 25,77,908 . \
(Twenty Five Lakh Seventy Seven Thousand Nine Hundred And "
Eight only) § _c
Please write of type Delow this lin@...sessssensesseseasarsnsmasssessnnnnsassasess

ans e LN Sifgg

o) Shahosth vy, Bk 365,
@Dt Pt 2p3a

Statutory Aler

1 Lhe aathwniedy of 3
Any Jecrope Ty i He d
2 The ot ot Lhecsng

3 |1 case O @y GaLrepany (54

Stamg ceil hedig hould be ve' e
Selats 00 lrus Corviia'e aid 4y 40
the heyd Lenacy 18 O 1T ase’s Of o et e gl

as4 nform the Corgele ALl

LeoJe deed

| & whw STrodyid 1D L0 Gl Usa
Habie o Ui voutr - Sutila A pp reindury il e

N

o
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M) acc0439388y

4 ¢ Stamp Mobiie Apy of SInk Holing v ; l
4 '

PUSEY.s S
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SIGNATURE oF THE PURCHASER

Endorsement of the certificate of admissibility

Admissible under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899, Schedule 1-A

No. 35(b) Fees Paid : AS(c)-1400726 ,, User Charges-125 ,Total 1400851

Date: 03/06/2022 Signature of Registering officer
Endorsement under section 52

\ d for registration in the office of the District Sub-Registrar DHENKANAL between the hours of 72°30 AM  and
P}r;sggl(:m on "?C 03/06/2022 by SRI AJIT SAHU , son/wifc of LATE GOKULANANDA SAHU , of AT/PO/PS-
NIHALPRASAD, DIST-DHENKANAL-759016 , by caste General , profession Business ana finger prints aftinee,

Y

: Istering officer
Signature of Presenter / Date: 03/06/2022 Signature of Regls

T-

1

neMSec52 aspaig 99220272 s%shi=M

‘

PRTLEL 1:,n/A.m.m/nSR'!‘.ndwsvnmn\lfndo'w'

Scanned with CamScanner
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TERRACH
anicteatinnil Nn 1 .............. .} '2“’

o Ranicirati n“\r?u%\d'n ab'{ Lo
C QA
Qaek No.... \ e 038 6&

.
.............

Regrstration Officer
. Dhenkanal

FORM-N

Form of Quarry Lease
THIS INDETURE madc this
Between the GOVERNOR OF ODISHA

(Hereinafter calleg the Lessor) of the one P

mAL Dayof _ Jwae.. 2022,

represented through Tahasnldar Gondia
an.

AND

Sri Ajit Sahu, S/o- Late Gokulananda Sahu, Caste-: Khandayat, AUPo-

Nihalprasad, P.S.-Nihalprasad, Dist.-Dhenkanal, AADHAR No.-732478435071

Mobile No.-9938206689, Profession-Business hereinafter called the Lessee which

expression shall where the context so admits be deemed to include his heirs

executors, administrators, assignees) of the other part.

|
7
¢

WHEREAS the lessee has applied to the Competent Authority
concemed for a quarry lease for NIHALPRASAD ROAD METAL QUARRY-1 in
accordance with the provisions of the Odisha Minor Minerals Concession Rules
2016 in respect of the lands described in Part-1 of the Schedule and has deposited a

sum of Rs.84,42,500.00(Rupees Eighty-four lakh Forty-two thousand Five hundred
Jonly as security.

SAIRAT CASE RECORDNO - 15/2020-21

NAME OF THE QUARRY - Nihalprasad Road Metal Quarry-1

PERIOD OF LEASE - Five ycar from the date of execution.

MINIMUM GUARANTEED QUANTITY PER ANNUM 1,00,000 Cubic Meter.

Q.«)\% vin W
3‘6‘2L
2672

L
&

v
W/
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F
Lor Ist year , MGQ) - 1,00,000 Cubic Meter

\
ﬁ':\* :;cm Amount ~ |MR.No.
oyalty 30705833 |01 Yoy s 1 b7 17 -L.3Y
2 [ Surface Rent 1786.00 |/ Yo7 21328 &
3 |Dead Rent - 89280.00 2"‘”” A
00 [o)qyossg Dt S
* Total 30796899.00 | 0142568 DF %)
For 2nd year, MGQ — 1,00,000 Cubic Meter o1qest9~Tf"2)
SI. No. | Item Amount M.R. No.
! Royalty 3,07,05,833.00
2 Surface Rent 1,786.00
3 Dead Rent 89,280.00
Total 3,07,96,899.00 ]
For 3rd vear, MGQ - 1,00,000 Cubic Meter
SI. No. | Item Amount M.R. No.
] Royalty 3,07,05,833.00
2 Surface Rent 1,786.00
3 Dead Rent 89,280.00
Total 3,07,96,899.00
For 4th year, MGQ - 1,00,000 Cubic Meter '
Sl. No. | Item Amount M.R. No.
] Royalty 3,07,05,833.00
2 Surface Rent 1,786.00
3 Dead Rent 89,280.00
Total 3,07,96,899.00
For 5th year, MGQ - 1,00,000 Cybic Meter
Sl. No. |Item Amount M.R. No.
1 Royalty 3,07,05,833.00
2 Surface Rent 1,786.00
3 Dead Rent 89,280.00
Total 3,07,96,899.00

AR N N VO
)D‘G'lL

w
63y

3
1
3
A

AND WHEREAS the Competent Authority has communicated his §

approval to the grant of lcase on the terms, covenants and conditions hereinafter

contained.

T » W,SU
L

—dn -

195
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Endorsement under section 58

Execution is admitted by : o
- ¥ = . Ddne &l Admission of
Name Photo Tho oL hnpression ‘1 Signature Execution
™ - T | " xecution By THI
Execution By THE GOVERNOR OF
NI OF Exceution By THE ODISHA
JOVERN “PRESENTID
[11E COVERNOR OF _[ODISHA REPRESENTED{ GOV RNOKR OF R
ODISHA THROUGH IODISI 1\ KEPRESENTED TIHROU
REPRESENTED TAHASILDAR HHROUGH TAHASILDAR
THROUGH GONDIACOVT) Who s J#IASILDAR ~ JGONDIMGOYY) D -
FTAHASILDAR |:,;\.m,\l }r:,m personal GONDHACONT) Whais| Esempt from personal
GONDIAIGOVT) Appearance i this office Fxeaj trom persenal | Appearance in this office
L/5 5K Act XVI of 1908 Appuat e in unsn:uwl L /SR8 At XV of 1908
’ lap saved b U/S 8 A XV of 1808 | approved by
P¥ 4 approved by Signature of the x
L Registering officer
_;?E-., .
&
SRi AJIT SAHU \ W R 03-jun-2022
212266423 .
Identified by SANTOSH KUMAR BISWAL Son/Wife of KIRVAN BISWAL of DADHISINGA, MAHIMAGADI, GONDIA,
DHENKANAL by profession Cultivation
Name { Photo Thutao mprossion | Signature Date of Admission of ]
— - = Execution )
. (.A, vi o |
) Y N PYES B8
‘,s,\.\"losn KUMAR | © - ,"m : SR Sebuy bt
!“‘5'”’“ o et IR N 0:jun2022 )
“ . |
‘ o L e L ]

Date: 03/06/2022

Signatur Registering officer
L

19140 15 5L e (SILE ndorsemenyCr.dorsementSect8 aupn? v L U22047 238 s~ M "
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// NOW THIS INDETURE witnesseth as follows: |

The lessor hercby demiscs to theé lessce the land described in Part-T of

the Schedule hercunder written and delineated in the map hereunto anncxed.

The said demised picces of land shall be held by the lessce for a term %‘9 4
of 5(Five) year from the date on which this exccuted deed is registered under the 6*;,‘%?;.
Registration Act 1908 and Odisha Registration Manual subject to the terms, \% '\,gf;o-
convents, conditions hereinafter provided. /% "f{,

IN WITNESS WHEREOF thesc presents have been executed in 76-

manncr hereunder appearing the day and year first above written.

The schedule above referred to

Village

P.S. No.

Khata No.

Plot No.
Village/Forest Block
Tahasil/Forest Range

Arca (in Hectares)

As per plan annexed and bounded

On the North by
On the South by
On the East by

And on the West by

side

Location and arca of the lcase

PART-I

Nihalprasad

Gondia

1513(One Five One Three)
2101(Two One Zero Onc)

Nihalprasad

é'(’?)\
2629y

Gondia/Sadangi Forest Range

4.957 Hectare out of 9.959 Hectare from East

Plot No. 1933(One Nine Three Three)

=

§

Plot No. 2102(Two One Zero Two) (;gl
)

Plot No. 2129(Two One Two Nine)

Plot No. 2101(P) ( Two One Zero Two)

Hereinafter called as “said lands”

1. ¢ M/Ju

ey

Scanned with CamScanner _
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PART-II
Terms and conditions of the lease

This lease is subject to condition laid down in rule 33 and also all other

conditions pertaining 1o lease as provided in the Rules.

PART-III

Liberties, powers and privileges to be exercised and enjoyed by the lessee

l.

To enter upon and use the land, described in Part-I of the Schedule during the
term hercby demised 1o carry on all operations nccessary extraction,
collection, stacking, processing, transport and disposal of minor
mineral/mineral leased in natural or in processed/converted form.

To make roads, tramways, install machineries, lay eclectic and telephone line,

on and over the said lands.

- To use water from streams, watercourses and springs in and upon the said

lands in natural state or by means of impounding with the written permission

of the Collector of the district.

PART-IV

Restrictions and conditions as to the exercisc of liberties, powers and
privileges in

No land shall be used for surface operations if objection is raised by the
Competent Authority or the Collector of the District to the effect that use of
the land will be detrimental to public interest.
The lessee shall not cut or injure any tree in the leased area falling within
Reserved/Protected forest without prior permission of the Divisional Forest
Officer or the Officer authorized by him in this behalf and upon payment of
royalty and fees for compensatory a forestation as may be specified.
The lessec shall undertake mining opcration only in accordance with
approved mining plan or scheme of mining, as the casc may be.
The lessee shall not transport or store or cause to be transported or stored any

specified minor mineral for the purpose of sclling or trading otherwise than in

Tt ML
b ),

198
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accordance with these Rules and as may be specified under Odisha M incrals
(Prevention of theft, smuggling and illegal mining and Regulation of

Possession, storage, trading and transport) Rules, 2007.

%
PART-V oL
. Aa Q
Liberties, Powers and privileges reserved to the State Government “.‘,.m %
B0

The State Government or any officer, or persons authorized by it in
that behalf has the liberty and power 1o enter into and upon the leased area to carry
on any operation in connection with survey, sampling, testing, quarrying, processing,

stacking and transportation of mincral as may be decmed necessary.

PART-VI
Provision regarding Rents and Royalties
I. The lessee shall, during the substance of this Icase pay to Govemment royalty % '\f
in respect of the minor mineral removed by him from the leased area at the  J ~
rates prescribed in Schedule 11 and surface rent at the rate prescribed in f ;{\o
Schedule I. g

2. All payments relating rents, royalties, fees, etc., provided under these rules
shall be paid to the state Government free from all deductions, at the District

Treasury/Sub Treasury and in such manner as the Competent Authority may

‘63N

6

prescribe.

3. Forthe purpose of computing the royalty, the lessee shall keep correct account
of the mineral product, stacked and removed from the lease area and submit a
return to the Competent Authority and Director in Form K & Form P.

4. The lessee shall pay royalty in advance and the differential amount, if any on
computation shall be paid by the end of the first fortnight of each half yearly
period during subsistence of the lease.

5. The lessee shall pay surface rent in advance and not later than 15 January

MQ’MMM'
e/ WW;

and 15™ July of this year.
6. The lessee shall, in addition to the rents and royalties, also pay the
contribution to the District Mineral Foundation and the Environment

Management Funds at the rates specified in the Rules as first above written.

([c- (./.
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7. The lessee shall also pay the additional charge at the rate of Rs.177.00 per
Cubic Meter.

. The minimum Guaranteed Quantity for royalty for the quarry lease shall be

1,00,000 cum per annum. 'g-
\"{\9»
XS
A o
Signed by N/ A¥ ¢

For and on behalf of Governor of Odisha, in the presence of
1. Roamiranion Bha |, R0 262,
2. Coumya R*\'M M . JRA- 26,5

Signedby ™3™ <o )

Lessee in the presence of

L. Qo.«}q—ﬂ\ M_M 2.30 RATAL S PO M A D

2 B o ° 'M“N%\N Duk Diramh
01-
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INDIA NON JUDICIAL -
Government of Odisha
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r
| {
)w A e-Stamp ¢
I o) Aoy
| - -
| AT T
! Certificate No. : IN-OD03208800786871U
Certificate Issued Date ' . 01-Feb-2022 01:42 PM o
Account Relference ¢ SHCIL (F1) odshcil01/ DHENKANAL OD-DKL
‘ Unique Doc. Reference . SUBIN-ODODSHCIL0104336955786791U
! Purchased by : AJIT SAHU
; Description of Document . Arlicle IA-35 Lease Deed A
} Property Description : MOUZA-TOLARAPASI ‘ :
Consideration Price (Rs.) : 1.64,02916 ce
| : (One Crore Sixty Four Lakh Two Thousand Nine Hundred And
} ‘ Sixteen only) o
First Party : TAHASILDAR GONDIA .
Second Party i AJIT SAHU =
Stamp Duty Paid By . AJIT SAHU ”
Stamp Duty Amount(Rs.) . 6,03,452
' (Six Lakh Three Thousand Four Hundred And Fifty Two only)
|
\
’
l Please write of type below this iNe<sseeseseeecenmennerseeeeeneanennnn...
|
! v
| A\~ so'\ll",/_‘.).}m oY
* v
Blal 0
‘ Suman®a Komay i :‘g_\ A
TAHASILDAR
; GONDIA
iR B~ 0005151392
! o . e
' 45 [ {
{
Statutory Alert: 'L - R S ikl
S e S o
o 2The mzmmam IMqu-nmocycs:n tho uscrs of Ihe coriicate ‘ RS
L " = 3 Incase ol any discrepancy please inform Ihe Competent Authonty
Scanned by CamScanner



2%22, 339 PM Endorsemenl Under Sechian 62 ‘

OV N- q 0(\/\_/\
SIGNATURE OF THE PURCHASER > —

Endorsement of the certificate of admissiblility

Admisslble under rule 25: duly stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899, Schedule 1-
A No. 35(b) Fees Pald : AS(c)-328053 ,, User Charges-125 ,Total 328178

Date: 02/02/2022 Signature %ﬂng officer

Endorsement under section 52

Presented for registration In the office of the District Sub-Registrar DHENKANAL between the hours of 10:00 AM and
1:30PM on the 02/02/2022 by SRI AJIT SAHU , son/wife of LATE GOKULANANDA SAHU , of AT/PO/PS-
NIHALPRASAD, DIST-DHENKANAL-759016 |, by caste General , profession Business and finger prints affixed.

~

-

Signature of Presenter / Date: 02/02/2022 Signature of'Registering officer

10.150.15.150/Admin/DSR/EndorsemenVEndorsementSec52.aspx?id=502200521&shift=D "

Tg.¢ Scanned by CamScanner
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Form of Quarry Leasc
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THIS INDETURE made this __/$'F_ Dayof __ [Fel 2022,

Between the GOVERNOR OF O.DISIIA represented through Tahasildar, Gondia ¥,

(Hereinalter called the Lessor) of the one-part.

AND !

-

S;ti Ajit Sahu, S/0- Late Gokulananda Sahu, Caste-: Khandayat, At/Po-
Nihalprasad, P.S.-Nihalprasad, Dist.-Dhenkanal, AADHAR No.-732478435071
Mobile No.-9938206689, Profession-Business hereinafter called the Lessee which

excculors, administrators, assignees) of the other part.

TAHASILDAR
GONDIA

|

expression shall where the context so admits be deemed to include his heirs,

WHEREAS the lessee has applicd 1o the Competent Authority

concerned for a quarry lease for TOLARPASI ROAD METAL QUARRY in
accordance with the provisions of the Odisha Minor Mincrals Concession Rules,

2016 in respect of the lands described in Part-I of the Schedule and has deposited a

d
sum of Rs.19,58,000.00(Rupees Nineteen lakh Fifty-cight th d)only as security.
e ‘
SAIRAT CASE RECORD NO - 14/2020-21 <
NAME OF THE QUARRY - Tolarpasi Road Metal Quarry Y,
' 3
PERIOD OF LEASE - Five ycar [rom the date of execution. B i
A
MINIMUM GUARANTEED QUANTITY Pl:‘mUM 20,030 Cubic Meter. %J <
3¢
X &
SN
£
=
NS
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For Ist year , MGOQ - 20,030 Cublic Meter

204

(SN [lem  [Amam [MRNo
1 [Royalty lL;;MQg 0140406714 12.202]
2| Surlace Rent 1786.00 |
3 |Dead Rent 8928000
| Toul ‘ 17221746.00
For 2nd year, MGQ - 20,034 Cubic Meter
SI.No. [ Item Amount M.R. No.
1 |Royay | 713210400
2 |Surface Rent ~1786.00
| 3| Dead Rent 89280.00
{ Total 7223170.00
For 3rd year, MGQ - 20,034 Cubic Meter
[SLNo. [ltem Amount [ M.R. No. ]
1 | Royalty 7132104.00
2 [Surface Rem 1786.00 |
|3 Dead Rent 89280.00
; Total 7223170.00
For 4th year, MGQ - 20,034 Cubic Meter
SLNo. [ltem Amount M.R. No. a
1 |Royaly 7132104.00 d
| .2 |Surface Rent 1786.00 26;4
Dead Rent 89280.00 e
[ Total 7223170.00 b
For 5th year, MGQ — 20,034 Cubic Meter )}
; SLNo. [ltem | Amount M.R. No. /,é_
1 __|Royalty - 7132104.00
L2 Surface Rent 1786.00 |
3 |DeadRem 89280.00
| Total T 722317000 -

approval lo the grant of iease on the terms, covenants and conditions hereinafter

contained.

from 2™ term year 1o 5™ term year in advance prior to start o

AND WHEREAS the Competent Authority has communicated his

AND WHEREAS the lessee has already deposited requisite Govt. dues

for the 1* term ycar and shall deposit requisitc Govt. dues for the subsequent ycars

-

year, failing which the lcase deed agreement stands void automatically.

Tq. ¢

o,

—

subscquent financial

Sumawé'ﬂ?uma/ ’Df‘o:l :‘\ .-
Doy M [0

Scanned by CamScanner
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Executlon Is admitted by :

’-
g
£«
‘-U
LI
’{. :; :
5 "Mw .
F ) =
RSLE
‘w T —

Endorsement under section 58

ame Photo Thumb imgression Signature D528 A Aormsgon A
iom By THE Execution By THE
Execution COVEV*0%. OF
GOVERNOROF | “eson By THE pleiion
THE GOVERNOR OF mODlSIIA ODISHA REPRESENTED
"RESENTED THZOUGH
ODISHA REPRESENTED
THROUGH . TAHASILDAR
REPRESENTED THROUGH
THROUGH TAHASILDAR. " [CONDIAIGUT) Wro is _—
CONDIA(COVT) ¥iho is|, JAHASILDAR
TAHASILDAR ) h S CONDIA(GOVT) Wi is| P from pervmal
OO e e
UP/P:%MXVIM‘IM Appearance in this office / .‘ ".M
prisienr U/S% Act XV of 193 Si;‘?’;“;;’»;‘
7 Approsshy Regstering officer
SRI AJIT SAHU - / Cl-Feb-22

Identified by SUMANTA KUMAR NAIK Son/Wife of DASARATHI NAIK of BADAPASI, KEONJHAR by professon
Cultivation

: of
— Signaturs Date of Aceussion
SUMANTA KUMAR ‘ @ Feb222
INAIK
Date: 02/02/2022 Signature of Registering officer
10.150.15.1S0/ACmnDSR/Encorsement EndorsementSecss asoxTd=502200521 sre=0 v
o 1 A Scanned by CamScanner
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NOW THIS INDETURE witnesscth as follows:

The lessor hereby demises to the lessee the land described in Part-1 of

the Schedule hereunder written and delincated in the map hereunto annexed.

The said demised pieces of land shall be held by the lessec for a term

of 5(Five) year from the date on which this executed deed is registered under the

Registration Act 1908 and Odisha Registration Manual subject to the terms. 5
convents, conditions hercinafler provided. / g E

IN WITNESS WHEREOF these presents have been executed in %E
manner hercunder appearing the day and year [irst above wrilten. =

The schedule above referred to

PART-I =
Location and arca of the lease
Village - Tolarpasi
P.S. No. - Gondia
Khata No. - 467(Four Six Scven)
Plot No. - 1874(One Eight Seven Four) (:
Village/Forest Block - Tolarpasi o 4
Tahasil/Forest Range - Gondia/Sadangi Forest Range ;
Area (in Hectares) - 4.957 llectarc out of 9.959 Hectare from East ¢
side

As per plan annexed and bounded

N Kl Ky W

jarya/)é’kuwv‘
Py ur v

On the North by .- PlotNo. 323%(Three Two Three Nine) _— ¥
On the South by - Plot No. 1874(One Eight Seven Four) i\-
On the East by - Plot No. 1300(One¢ Three Zero Zero)

And on thc West by - Plot No. 1874(Onc Eight Scven Four)

Hereinafter called as “‘said lands”

T.c.

bt

Scanned by CamScanner



conditions pertaining (o lease

Liberties, powers and privileges (o be ¢

o

207
- 2 -

PART-11
Terms angd conditions of the lease

T'his lease iy subject to condition Inid down in rule 33 and also all other

18 provided in the Rules.

B e
PART-1I
xercised and enjoyed by the lessee

To enter upon and use the land, described in Part-1 of the Schedule during the

term hereby demised 1o carry on all operations necessary extraction,
collection,  stacking, processing, Iransport  and disposal of minor
mineral/mineral leased in natural or in processed/converted form.,

To make roads, ramways, install machineries, lay eclectic and telephone line,
on and over the said lands.

To use waler [rom streams, waltercourses and springs in and upon the said

lands in natural stalc or by means of impounding with the written permission
ol'the Collector of the district. -

PART-1V /

Restrictions and conditions as (o the exercise of liberties, powers and
privileges in
No land shall be used lor surluce operations il objection is raised by the

Competent Authority or the Collector of the District to the effect that usc of % d
d
Y
/
n
¢

the land will be detrimental to public interest.

/

The lessce shall not cut or injure any tree in the leased arca falling within =

Reserved/Protected forest without prior permission of the Divisional Forest

Officer or the Officer authorized by him in this behalf and upon payment of

270

royalty and fces for compensatory a forestation as may be specified.

-8

The lessec shall undertake mining operation only in accordance with
approved mining plan or scheme of mining, as the case may be.—"
The lessee shall not transport or store or cause 1o be transported or stored any

specilicd minor mineral for the purpose of selling or trading otherwise than in

e A o>y

Tt -

b

oelv.

4 2L/ Euney, T
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accordance with these Rules and as may be specificd under Odisha Minerals
(Prevention of thefl, smuggling and illcgal mining and Regulation of

Possession, storage, trading and transport) Rules, 2007

PART-V /

Liberties, Powers and privileges reserved to the State Government

The State Government or any officer, or persons authorized by it in
that behalf has the liberty and power to enter into and upon the leased arca to carry
on any operation in conncction with survey, sampling, testing, quarrying, processing,

stacking and transportation of mineral as may be deemed necessary.

PART-VI
Provision regarding Rents and Royaltics /

I. The lessce shall, during the substance of this lease pay to Government royalty

in respect of’ the minor mineral removed by him from the leased area at the

rates prescribed in Schedule II and surface rent at the rale prescribed in
Schedule 1.

2. All payments relating rents, royalties, lees, ctc., provided under these rules
shall be paid to the state Government [ree from all deductions, at the District
Treasury/Sub Treasury and in such manner as the Competent Authority may
prescribe.

3. For the purposc of computing the royalty, the lessee shall keep correct account

of the mineral product, stacked and removed from the lease area and submit a

>
J/:.d/

return to the Competent Authority and Director in Form K & Form P.
4. The lessee shall pay royalty in advance and the differential amount, if any on
computation shall be paid by the end of the first fortnight of each half yearly

period during subsistence of the leasc. e

5. The lessec shall pay surface rent in advance and not later than 15® January

Ao 1\ QAN
1- 227
[~

and 15" July of this ycar.
6. The lessce shall, in addition to the rents and royalties, also pay the
contribution to the District Mineral Foundation and the Environment

Management Funds at the rates specificd in the Rules as first abeve writtea.

Dy o~

..
(“L&/\

Sermmper Remasr
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7. The lessee shall also pay the additional charge at the rale of Rs 226 00 per

Cubic Meter.

- The minimum Guarani¢ed Quanlity for royalty for the quarry lecase shall be

20.030 cum peganmyg

T
Signedby __ GQONDIA .

For and on behall of Governor of Odisha, in the presence of

| Manesas Nadhe  Revsru. Gpoviisn s‘.,‘\-..q.w.d
I* 11

2. Qoumt|r- Knin) M, Jx. Keym,d.
[ N ik

Signedby _ INT SN 50

l.essee in the presence of

[ O X122 S
|, Sumar?a Ky mak Die!
S0 - DANSANLATHI wa(is Q“PO—GQQQMS\ DISY - \CEON AN,

2.
Mﬂ'&* bM Rlo- Dk dah  drin-Torm Loy

‘ %«; Wiy
it
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Endorsement of certificate of registration under section 60
Registered and true copy filed in : Office of the District Sub-Registrar, DHENKANAL
Book Number : 1 || Volume Number: 10
Document Number : 10502200521
For the year : 2022
Seal : Signature of/Registering officer
Date: 03/02/2022

Tl
‘L"nb

1V 15¢.15.150/Admin/DSR/En-orsemenvEndorsementSec60.a3px?id=50220052 18shift=D w

.
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e W
Government of Indla
Form GST REG-00
[See Rule 10(1)]
Registration Certificate
Registration Number :21BRRPS8230F1ZM
[ T% a.;;. Name AJIT SAHU
2. | Trade Name, if any M/s. ARUNI STONE CRUSHER
3, | Constitution of Business Proprictorship
incipal Place of Po- Puruna boulamala, At- Chadheidhara, Chadheidhara,
) la:’s‘l’lr::: S CHADEIDHARA, Jajpur, Odisha, 755008
{ 5 Date of Liability 01/0772017
"6 | period of Validity From 01072017 |To NA
7 Type of Registration Regular
8. |Particulars of Approving Authority
‘ Signature
i
I
't
{
Name
Designation
Junsdictional Office
9. Date of 1ssue of Certificate 21/09/2017
Note: The registration certificate is required to be prominently displayed at all places of business in the State.

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of the application for

registration

q.c. kw
b

.
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Pagc—lv
E-mail: rospeb.angul@ospcbosrd.org
Py OFFICE OF THE REGIONAL OFFICER
W STATE POLLUTION CONTROL BOARD, ODISHA
(DEPARTMENT OF FOREST & ENVIRONMENT, GOVT. OF ODISHA)
Plot No. 8-3/3, Industrial Estate, Hakimpada, Angul-759143
“By Registered Post”
CONSENT ORDER
No 1433 /SC/ROSPCBIAGL/254/2013-14 Date: 25 0M- 2025

CONSENT ORDER NO. 172 12022-2023/RO-SPCB/Angul (APC)

Sub: Consent to Operate for existing/new operation of the Plant under section 21 of
Alr (PCP) Act, 1981.

Ref  Your online Consent to Operate Application No. 6309983, dtd.26.03.2025.

Consent to operate is hereby granted under section 21 of Air (Prevention & Control
of Pollution) Act, 1981 and rules framed thereunder to:

Name of the Mine: M/s. Aruni Stone Crusher.
Name of the Occupier & Designation: Sri Ajit Sahu, Proprietor

Address: Plot Nos.6793, 6792 / 2427, Khata No.1433/695, Mouza- Nihalprasad,
Tahasil - Gondia, Dist- Dhenkanal.

This consent order is valid for the period up t0_31.03.2026.

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions as
specified below. This consent is granted subject to the general and special conditions
stipulated therein.

A.  Details of products manufactured:

' Sl. No. Product Quantity ]
L
KR Stone Chips 8,64,000 MT/Annum
|
2. DG Set 600 KVA

¢ nB
-
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W CONSENT ORDER Page-2

B. Discharge permitted through the following outlet subject to the standard )
[ Outlet | Description of Point of ofanTty of Prescribed standard ]
- No. | outlet discharge discharge [ pH | TSS [ BOD | 0Oi & |
{ KLD or (mg/l) | (mgh) | Grease |
‘ KUhr (mg/l)
[ | —
C. Emission permitted through the following stack subject to the prescribed standard.
| Chimney | Description of stack | Stack height (m) | Quantity of emission | Prescribed standard |
" Stack No )
C_ _
D. Disposal of solid waste permitted in the following manner ‘
SI. | Type of | Quantity ] Quantity to | Quantity to Quantlty Description of disposal site. .
No | Solid | generated | bereused | bereused | disposed
waste | (TPD) on site off site off (TPD) |
(TPD) (TPD) ‘l
1 | Stone ! - - -- - Stone dusts generated §
Dust

|

shall be used completely |
for road making, filling low |
lying areas with soil cover |
or stored inside premises |
without  causing dust
| nuisance.

E

1.

12.

GENERAL CONDITIONS FOR ALL UNITS

The consent is given by the Board in consideration of the particulars given in the application. Any change of
alternation or deviation made in actual practice from the particulars furnished in the application will also be the
ground liable for review/variation/revocation of the consent order under section 27 f the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981 and to make such
variations deemed fit for the purpose of the Acts
The industry would Immediately submit revised application or consent to operate to the Board in the event of any
change in the quantity and quality of raw material/and products/manufacturing process or quantity / quality of the
effluent rate of emission/air pollution control equipment/system etc
The applicant shall not change or alter either the quality or quantity of the rate of discharge or temperature or the
route of discharge without the previous written permission of the Board.
The application shall comply with and carry out the directives/orders issued by the Board in this consent order and
at all subsequent times without any negligence on his part. In case of non-compliance of any order/directives issued
at any time and/or violation of the terms and conditions of this consent order, the applicant shall be liable for legal
action as per the provisions of the Law/Act
The applicant shall make an application for grant of fresh consent at least 90 days before the date of expiry of this
consent order
The issuance of this consent does not convey any property right in either real or personal property or any exclusive
priviileges nor does it authorize any injury to private property or any invasion of personal rights, nor any
infringement of Central, State laws or regulation.
This consent does not authorize or approve the construction of any physical structure or facilities or the undertaking
of any work in any natural water course.
The applicant shall display this consent granted to him in a prominent place for perusal of the public and inspecting
officers of this Board.
An inspection book shall be opened and made available to Board's Officers during the visit to the factory.
The applicant shall furnish to the visiting officer of the Board any information regarding the construction, installation
or operation of the plant or of effluent treatment system/air pollution control system/stack monitoring system any
other particulars as may be pertinent to preventing and controlling pollution of Water/Air.
Meters must be affixed at the entrance of the water supply connection so that such meters are easily accessible for
inspection and maintenance and for other purposes of the Act provided that the place where it is affixed shall in no
case be at a point before which water has been taped by the consumer for utilization for any purposes whatsoever.
Separate meters with necessary pipe-line for assessing the quantity of water used for each of the purposes
mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed

b) Domestic purpose

¢) Process

T-C-

b
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13. The applicant shall display suitable caution hoard at the lace whera the effluent is entering into any waler-body or

14

15

16

17

24.

25.

26.

217.

28.

31.

32.

33.

35.

36.

37.

-~

any other place to be indicated by the Board, indicating therein that the area into which the effluents are being
discharged is not fit for the domestic use/ bathing

Storm water shall not be allowed to mix with the trade and/or domastic eflusnt on the upstream of the terminal
manholes where the flow Measuring devices will be instalted

The applicant shall maintain good house-keaping both within the factoty and the premises. All pipes, valves, sewers
and drains shall be leak-proof Flaot washing shall be admitted into the effluent collection system only and shall not
be allowed to find theit Way in storm drains o opan areas

The applicant shall st al) times maintain in good working order and operate as efficiently as possible all treatment or
control facilities or systems install of used by him to achfeve with the term(s) and conditions of the congant

Care should be taken to keep the anaerobic lagoons, if any, biolagically active and not utilized as mere stagnation
ponds. The anaerobic lagoons should be fed with the required nutrients for effective digastion. Lagoons should be
constructed with sides and bottom made impervious

The utilization of treated effluent on factory's own land, if any, should be completed and there should be no
possibility of the effluent gaining access into any drainage channel or other water coursas either directly or by
overflow

The effluent disposal on land, if any, should be done without creating any nuisance to the surroundings or
inundation of the lands at any time.

If at any time the disposal of treated effuent on land becomes incomplete or unsatlsfactory or create any problem
or becomes a matter or dispute, the industry must adopt alternate satisfactory treatment and disposal measuras,
The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shall be taken 1o
equalization tank.

. The effluent treatment units and disposal measures shall become operative at the time of commencemerit of

roduction.
“l)he applicant shall provide port holes for sampling the emissions and access platform for carrying out stack
sampling and provide electrical outlet points and other arrangements for chimneys/stacks and other sources of
emissions so as to collect samples of emission by the Board or the applicant at any time in accordance with the
provision of the Act or Rules made therein.

The applicant shall provide all facilities and render required assistance to the Board staff for collection of
samples/stack monitoring/inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in any change in
quality and/or quantity of emissions, without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be erected or re-erected except
with the previous approval of the Board.

The satisfaction the liquid effluent arising out of the operation of the air pollution control equipment shall treated in
the manner and to ion of standards prescribed by the Board in accordance with the provisions of Water (Prevention
and Control of Pollution) Act, 1974 (as amended

The stack monitoring system employed by the applicant shall be opened for inspection to this Board at any time.

2 There shall not be any fugitive or episodal discharge from the premises.
0.

In case of such episodal discharge/emissions the industry shall take immediate action to bring down the emission
within the limits prescribed by the Board in conditions/stop the operation of the plant. Report of such accidental
discharge/emission shall be brought to the notice of the Board within 24 hours of occurrence.

The applicant shall keep the premises of the industrial plant and air pollution control equipments clean and make all
hoods, pipes, valves, stacks/chimneys leak proof, The air pollution control equipments, location, inspection
chambers, sampling port holes shall be made easily accessible at all times.

Any upset condition in any of the plant/plants of the factory which is likely to result in increased effluent
discharge/emission of air pollutants andfor result in violation of the standards mentioned above shall be reported to
the Headquarters and Regional Office of the Board by fax/speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the density of not less than 1000
trees per acre. The trees may be planted along boundaries of the industries of industrial premises. This plantation is
stipulated over and above the bulk plantation of trees in that area,

. The solid waste such as sweeping, wastage packages, empty containers residues, sludge including that from air

pollution control equipments collected within the premises of the industrial plants shall be disposed off scientifically
to the satisfaction of the Board, so as no to cause fugitive emission, dust problems through leaching etc, of any
kind.
All solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of the Board
by:
’ i.Land fill in case of inert material, care being taken to ensure that the material does not give rise to leachate
which may percolate into ground water or carried away with storm run-off.

ii. - Controlled incineration, wherever possible in case of combustible organic material.

iii. Composting, in case of bio-degradable material. .
Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in protected areas
after obtaining approval of this Board in writing. The detoxication or sealing and burying shall be carried out in the
presence of Board's authorized persons only. Latter of authorization shall be obtained for handling and disposal of
hazardous waste. -
If due to any technological improvement or otherwise this Board is of opinion that all or any of the conditions
referred to above requires variation (including the change of any control equipment either in whole or in par) this
Board shall after giving the applicant an opportunity of being heard, vary all or any of such condition and thereupon
the applicant shall be bound to comply with the conditions so varied.

'T.t‘
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38
39
40

41

42

43

The applicant, his/heirslegal representalives or aulgnou‘ shall have no claim whatsoever 10 the condition or

renewal 1 after the expiry period of this consen

The ao:fé mo%:mo right to uvpﬂ. impose additional conditions or condition, revoke change or glter the terms

and conditions of this consent — o it the rah
contained In this conditional letter of consent, the Boa reby reserves 10 rig

Noc;w‘ lh.:n:;\z%r.mt‘: 27(2) of the Water (Prevention & Control of Poliution) Act, 1974 to review any and/or all

l.hno omluona imposed herein above and to make such varialions as deemed fit for the purpose of the Act by the

oagh mpose: ked under section 27(2) of the Waler
tions | d as above shall continue to be in force until revol :

(?r’avmn & Control of Pollution) Act, 1874 and section 21 of Alr (Prevention & Control of Pollution) Act, 1981

In case the consent fee Is revised upward during this period, the industry shall pay the differential fees to the Board

(for the remaining years) lo keep the consent order In force. If they fail 10 pay the amount within the period

Il be revoked without prior notice.
stipulated by the Board the wﬂ“mv%'::/:::‘" consent {o operate at any time during period for which consent is

The Board reserves the right to ( C
granted in case any violation is observed and to modify/stipulate additional conditions as deemed appropriate

F. SPECIAL CONDITIONS:
. L ‘ ‘
oy width and density preferably with local species along the

.
il

1. The green belt of adequate

i of the plant shall be raised so as to provide protection against particulates and
sg'f;ihﬁnw must be ensured that at least 33% of the total land area shall be under permanent
‘ hall ensure the maintenance of green belt throughout the year

cover. The proponent s :
g;%e?or all time to come. Every year the unit shall submit the return on tree existed to the

Board and also to the DFO concerned
In case the proprietor/partner sells/transfers the unit to any other person, he/she shall

intimate the same in advance and submit the audited balance sheet showing capital cost of
investment including land & building, plant & machinery without depreciated cost.

The Board may impose further condition or modify the conditions as stipulated in this order
and may revoke this order in case the stipulated conditions are not implemented and / or
information is found to have been suppressed / wrongly furnished in the application form. If it
is found that the industry is operated without adequate pollution control measures and
without consent to operate from the Board direction for closure shall be issued under section
31(A) of Air (PCP) Act. 1981 and / or under section 33(A) of Water (PCP) Act, 1974 as the

case may be without any further notice.
Unit shall abide by the provisions of Environment (Protection) Act, 1986 and rules framed

there under.

The unit shall submit annual production and point wise compliances to the consent
conditions by the end of 30th April every year positively.

The unit shall mention the name of the crusher unit in the wall of the building or provide a
banner in the crusher unit mentioning the name, full address of the unit and proprietor,
contact no of the proprietor for proper identification of the said unit during inspection

Health survey of workers should be carried out by the stone crusher on half-yearly basis
Stone crusher unit should be operated only during daytime (i.e. 6.00 AM to 10.00 PM) to
avoid inconvenience to the nearby residents due to ambient noise.

In case the fulfilment of siting criteria certificate issued by the Collector, Dhenkanal vide
letter No.630, dated. 23.07.2019 is cancelled/revoked due to any reason, the consent to

operate/establish granted is also deemed to be revoked.

10. Consent to operate is subject to availability of all other statutory clearances required under

1.

relevant Acts / Rules and fulfillment of required procedural formalities.

WATER POLLUTION:

The unit shall provide retaining walls around the factory premises to check the stone fines
from being carried away with surface run off to nearby water bodies. Garland drain shall be
provided around the retaining wall inside the factory premises. Provision shall be made for
collection of wash water from the garland drain and water collected shall be treated in a
sedimentation tank. Under no circumstances, the wash water shall be allowed outside the
factory premises.

Rainwater harvesting practices shall be followed by utilizing the rain water collected from the
roof of the administrative buildings for recharging of ground water within the premises as per
the concept and practices prescribed by CPCB.
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3 Unit shall provide settling tanks of appropriate size and recycle & reuse of the water in
process Crusher shall provide a water storage tank with adequate capacity

4 In case of use of groundwater, stone crushing unit should obtain permission to extract
groundwater from the Central Ground Water Authortty (CGWA)/Ground Water Department
(GWD) of the State/UT Unit should maintain proper logbook of consumption of fresh water
Depending on availability, effots may be made to use STP treated water instead
groundwater to control emissions from process activities

5 Domestic effluent shall be discharged to septic tank followed by soak pit via which is to be
constructed as per BIS specifications

iii. AIR POLLUTION: '
1. The unit shall provide adequate capacity of fixed water sprinkler near raw material bunker to

control fugitive dust emission during raw materials unloading As well as three sides and top
should be covered, and one side may be kept open for vehicular movement

2. Water sprinklers should be provided on approach roads

3. The primary, secondary & tertiary crushers should be completely enclosed by GI/MS sheets
on top and at least three sides completely from the ground level. One side should have
provision of movable sheet/door for movement/maintenance. .

4. Dry extraction cum bag filter followed by cyclone shall be provided at secondary and tertiary
(it any) crusher for control of emissions

5 Unit shall enclosed the crusher discharge area from the crusher platform down to ground

level using permanent G| sheet type structure and flexible rubber flaps shall be provided

near the belt opening to minimize the open gaps. This shall be completed by 30.11.2019

6. Water sprinkler system with adequately designed nozzle which produce tiny droplets of
water should be provided at crushers so that fugitive emissions are contained, and amount
of water sprayed should be optimized

7. Dust extraction system connected with bag filter shall be provided at vibrating/ rotary screen
for control of emissions

8. Fine dust accumulated and bag filters in the crushing area should be cleaned at regular
intervals and the collected dust should be stored in sacks for further sale or disposal

9. The entire conveyor belts shall be properly covered from node to node with corrugated Gl
sheets along with fixed water sprinkling system

10.The products shall be discharged through chute arrangement and the bottom of the chute
shall be maximum 3m from the ground level.

11.Auto water sprinkling arrangement shall be provided discharge chutes to regulate fugitive
dust.

12.The stone dust generated shall be handled properly to minimize fugitive dust emission

13.The industry shall make provision to collect the fines products in hopper instead of heaping
by free falling to avoid the dust nuisance. The stone fines shall not be allowed to be stored in
open area which is a potential source of fugitive dust emission. Fine transportation shall be
done in covered truck.

14.The stone dust shall be utilized for road construction and handled without causing
environmental pollution.

15.All open stockpiles for aggregates of size above 5 mm. should be kept sufficiently wet by
water spraying. Stockpiles of aggregates of Smm size or less should be covered to ensure
that same is not carried away (or whipped out) by wind.

16.The industry is to construct metalled (Black topped or concrete) roads with proper drainage
facility with wetting and cleaning arrangement within the premises to minimize fugitive dust
emission. Ramps and the entire ground area inside the premises should also be metaled.

17.Regular cleaning and wetting of the ground shall be undertaken within the premises.

18.The unit shall provide wind breaking walls of adequate height both in downwind and upwind
directions as per guidelines prescribed by CPCB in COINDS/78/2007-08 March 2010 &
amendment thereof for stone crusher

19.The unit shall provide wall of adequate height 3 ft. all around the factory premises to check

the stone fines from being carried away with surface run off to nearby water bodies and to

control fugitive emission during wind blowing.
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20.Ambient air quality shall be maintained inside the factory premises so as to conform the
National Ambient Air Quality standards prescribed under E (P) Rules

21.Industry must develop and maintain green belt (at least 33% of total area) of recommended
species of at least two-three rows along the plant boundary and in vacant spaces

22 Name of the unit, contact details of the owner and address of the unit, plant capacity and
date of issue of CTE/CTO from SPCBs/PCCs should be displayed on the display board at
the entrance

23.Vehicles carrying any kind of material should be completely covered

24.The industry shall maintain the emission standards, noise standards and stack height of DG
Sets as prescribed under E (P) Rule, 1986 as amended thereof

iv. SOLID & HAZARDOUS WASTE:
1. Solid waste generated from the unit in any other form shall be disposed of without causing
any environmental pollution in the surrounding.
2. The unit shall provide separate shed with concreted floor for storage of hazardous waste
generated from the stone crusher.
Failure to comply with any of the conditions mentioned above may result withdrawal of this consent

to operate order. The occupier must comply with the conditions stipulated in section AB,C,D,E& F
to keep this consent order valid

To,

Sri Ajit Sahu, Proprietor

M/s Aruni Stone Crusher

At/Po- Nihalprasad,

Dist: Dhenkanal. @\E

Regional Q

Memo No..143M........./ Dt 25 Q28057 F...%...V&;’f«‘ I
Copy forwarded to. State Pollution Cn~*vn

i) The Member Secretary, S.P.C. Board, Odisha, Bhubaneswar Regional Office, angu)
i) The Collector and Dist. Magistrate, Dhenkanal.

ii) The GM, DIC, Dhenkanal

iv) The Mining Officer, Dhenkanal W

V) Guard file, Regional Office, SPC Board, Angul, Odisha, =

Regional Officer

St Potlution Control Res ="
R.l‘om' Offlu, Ange.

Signatu?Not Verified

}
Digitally Swefied by :
0 { L Officer Py

09:48:16 IST

Date: 2025.0:

B
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Bl Case No.42/2024
aks Arineirut « E/n
To

———————— ey

The P.1.0, Office of Sub-Collector, Dhenkanal

Sub: Submission of Information on RTI application of S Ajit Sahu, S/o- Gokulananda
Sahu, At/Po- Nihalprasad, Dist- Dhenkanal
Ref: Letter No. 6254/RTI, Dtd. 29.10.2024 of O/o- Sub-Collector, Dhenkanal
Sir,

WImrefemncewmesubjeanotedabm,lamtowbmlthmmhrequlmd
Information as sought for through RTI application of Sri Ajit Sahu,
At/Po- Nihalprasad, Dist-

S/o- Gokulananda Sahu,
Dhenkanal for favour of kind Information and further necessary action.

Qf,\\ Yours faithfully,
0

% ﬂf%/
ing N;sistant,o--r ’ &1
Touzi Section
O/0-The Sub-Collector, Dhenkanal
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OFFICE OF THE SUB-COLLECTOR, DHENKANAL
Letier No 5679 /Revi DL_2¢ 00 200 24 e-mail ID. subcol dhen-od@nic in
File No- XXXV-08/2024 Tel No: (06762)-224825
To .
The Additional District Magistrate, Dhenkanal

Regarding verification of procurement of minor minerals (Black Stone) by the

Sub:
shers under Vill- Nihalprasad p i il- nissi
:;::nof prasad PS of Gondia Tahasi| submlssl_on of report
Ref: District Office, Dhenkanal Letter No, 6651/D1d.27.06.2024
Madam, .
letter on the subject cited supra, I am 10 say that in

In inviting a reference to the
obedience to instructions received vide the letter under reference, an enquiring committee was
constituted vide this office Order No. 3799/D. 27.6.2024 and the commitiee went on surprise

visits to the crusher units existing under Gondia Tahasil on 28.06.2024 & 02.07.2024. After

inspection of the crusher units, the commitiee has submitted specific reports against each

inspected crusher (Copies enclosed).
Further, the proprietors of the concerned crusher units were noticed (o be present

in the office of the undersigned with all documents & (he documents produced by them have
been minutely verified by the undersigned and the Mining Officer, Dhenkanal. On the basis of

such verification, individual reports against cach crusher units, that has been inspected, have

been prepared.
Hence, the enquiry reports along with reports submilted by the committec arc

submitted herewith for favour of kind information & further necessary action.

o r%ﬁm

Sub-Collectér, Dhenkanal

“7-C
b,

(& scanned with OKEN Scanner
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¢ Name of the Crusher Unit:- M/s. Aruni Stone Crusher Unit = B¢ —
o Name of the Proprietor: Sri Ajit Sahoo, At- Nihalprasad, Ps- Nihalprasad, Dist-
Dhenkanal

o Location: Nihalprasad, Gondia

o Lend Details of the Crusher Unit: Kha

o But, during field enquiry and document verification, it is foun.
purchased many other privale plots adjacent 10 the crusher unit.
RoR copy rclated to crusher establishment not produced

Documents Submitted on 06.07.2024:

i j lid one.
, NOC for establishment of crusher which is va . N
1: gonsent to Establish not produced and Consent to Operate from RO, SPCB which is

valid upto 31.03.2025 having annual product quantity of Stone chips 8,64,000 MT per

ta No.1433/695, Plot No. 6793, 6792/9427
d that the crusher owncr has

mm' " 5
ocuments, the proprietor submitted 2 deed of lease

During verification of the d
2 ent which shows that the land against which NOC was issued is recorded in the
name of Niharlka Sahu who is the mother of the proprietor. And the said agreement has

been execuled on 10.01.2017 between Nihurika Sahu and Aruni Stonc Crusher,

represented by Ajit Sahu which is valid for a period of 20 years from the date of

execution.
3. Linkage is not produced as proprietor is himsclf Icssee of three road metal quarries

which are 1) Nihalprasad Road Metal Quarry-1, 2) Tolarpasi Road Metal Quarry &
3) Nahada Road Metal Quarry-3.

On the date of joint enquiry, it was found that black stone 35,163 Cum (approx),
chips (20mm) amounting to 625 Cum (approx), chips (10mm) amounting to 69 Cum
(approx) and Bajuri amounting to 257 Cum (approx) were in stock at the crusher

premises.

As Sri Ajit Sahu is the owner of both the stone crushers namely M/s GNS Stone
Crusher & M/s Aruni Stone Crusher, afier verifying all related documents the following
facts came lo light.
The proprictor of the said crusher unit was requested 10 produce E-Pass in Form-
Y we.f 01.04.2024 to 01.07.2024. He produced E-Pass in respect of procured raw
materials of 1,11,423 Cum ( from 01 Jun to 30" Junc, 2024) from the three quarries
mentioned above owned by himsclf. Besides, he has submitted the GS'T bill for dispatch
of 44,802.7 MT or 17,912.084 Cum of final product. He has also produced register in
form of excel shc}:ts for material receipt and dispatch.
Remarks: After verification of all documents, it is realized that the crusher unit
!xas not encroached any Gov. land and the stock matcrials arc validly procured. No action
1s required to be taken.

1 7 /"”’1
- /7 O—L'| ‘OI)VV (\L\q\
ining Officer, Dhenkanal Sub-Collector, Dhenkanal

' "T+L

by,

Gf- Scanned with OKEN Scanr



